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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

CCP No,238/95
in |
DA No,1315/95

Hon'ble Shri A,V.Haridasan, Vice=Chairman(J)
Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi, this 18th day of March, 1996

Sushil Kumar Malik

Sr, T.J.A/DLs

Traffic A/Cs Office

NeRailway

DEL 1 KISHANGANI, ese Applicant

(By Shri R,K.Relan, Adv,)
Vs,

Shri V,K,Aggarwal
Genaral Manager
Northern Railway
Baroda House

NEW DELHI,

Sh, A.K.Khanna
FoRo&Co A B/WUST
Northern Railway
Baroda House

NEW DELHI,

Smt, Meena Aggaruwal
Dy. CuA o0, /T

Traffic Account Office
Northern Railway
Del.. Kishanganj

DELHI - 110 007,

Sh, D.R.Narad
Sr, Accounts Officer/S. I,
Traffic Accounts Office
Del.. Kishanganj
DELHI - 110 007, eses Respondents
(By Shri Rajeev Sharma, Adv.)
ORDEFR (Oral)

Hon'ble Shri A.V.Haridasan, Vice-Chairman(2J)

This Contempt Patition arises out of the
Order passad in Original Application No.1315/95.
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The above Original Application was dispossd
off with a dirsction to tha applicant to fils
a claar salf containsd represssntation to the
raspondents bringing out the fact that hs had
bean punishad by tha award of censure for the
sama pseriod in tha impugned ordar datad 30.3.35
and 28.4.1995 upon which tha rasspondants {‘%JL//’”
diractsd to disposs of tha above raprasentation
in the light of tha matarials on racord
by a datailad spesaking order under intimation
to tha Patition“within a pariod of two months
from tha data of racasipt of a copy of tha
represantation. It was also obsarved that if
any grisvances still survivf?ft it LVMj?Le open
for tha Patitionaer to agigata tha mattar and
sask such raliaf as may ba advisad. This ordar
was passad on 27.7.1995. Tha Patiehemer made

a raprasantation on 3.8.1995 (Annexura P=7) .

#inding that evan after aexpiry of two months

%//tha represantation submi ttad by tha Patitionar

was not disposad off by the raspondents, the
Petit¢iianer has filad this Contampt Patition
praying that action may ba initiatad against

the raspondants under tha Contaapt of Lourt Act.

2. Noticas having basn issusd to the
respondents on tha Contsmpt Patiéten, raspondants
hava filad reply stating that tha raeprasentation
submittad by the Patitionsr was dispossd of
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by a speaking order dated 20.11.19954and a copy
of the reply to the represcntation is also !
Annexure as F-"<-9 to the reply, The respondents t
have explained the circumstances in which there
w&s a delay in disﬁosing of this répresentation
and hawe tendered unconditicngl apology for the

same,

3.  UWhen the Contempt Petiticn came up for
hearing, the 1ld, counsel for the applicant states
that the order civen to the petition by the.
respondents is totally non-épeaking and for that

L

%ééson, even a fter disposing of the representation,

Contempt is still on, Having given our anxicus o
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order in the COriginal Application amq;as also the
reply of the respondents to the representaticn given
by the Petiticner (Annexure R-9) we are of the
considered view that the respondents have not committed
any act of contempt, Ld, coﬁnsel of the Petiticners
aréued that the order passed by the respondents did -
nof meet all‘tﬁe points raised in the reﬁreaentation
and thereforeuﬁénnot be considered. a sﬁeaking order,
We find that tgg/;espoﬁdents while passing

orders hassgiven their reascn for the same, If

that reason is not acceptable to the petiticners i@b :
remedy lies in challenging fhat in an appropriate
proceedings and not in moving this Tribunal under

this Contempt of Courts Act,

4, The Contempt Petiticn is therefore dismissed

@nd this notice is discharged,

No cost /
A
Wl oy - Wl —
( RW ( ALV, Haridasan) |
. Member (H) Vice Chairman(J)




